
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE THIRTY FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

CONTEMPT CASE NO 135020F 2026

contempt case filed Under Sections 10 to 12 of Contempt of courts Act,

.1971 to punish the respondents herein Wilful and deliberate violating the orders of

the High Cotirt dated 11 .02.2026 passed in W.A. No.90 oI 2026.

Between:

Mohd. Zaheeruddin, S/o Mohd. Rukumuddin Age.72 yrs, Occ. Govt. Qazi Fl/o

H.No. 19-4-279/2/8, Ghouse Nagar, Nawab Sahab Kunta, Hyderabad.

...PETITIONER
AND

1. Mr. B. Shafiullah, S/o Lala miya saab aged 50 years, Prl Secretary to Govt
Minority Welfare Dept. Telangana Secretarlat Hyderabad.

2. Mr. Mohd.Asadullah, S/o Late Mohd. Abdullah Aged 59 years Chief Executive

officer, Telangana State Waqf Board, Haj House Building Nampally Hyd.

...RespondenU Contemnor.

(Respondent No.2 proposed as necessary party to the Petition being issuing

authority of Marriage record leave petition has been separately)

Counsel for the Petitioner : Sri Md. Abdul Mateen Qureshi representing
Sri Mohd. Naseruddin

Gounsel for the Respondents : -

The Court made the following:
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CONI'Fl,MP't CASE No.3502 of 2026

Da ted:31.07.2026

lle trv ee n :

Mohd. / ahcerutldin

...I)etilioner

and
Mr. B. Shaflu llah

... Responden t

ORI)ER:

[-earned counsel Sri Mcl, Abdul Matecn Qureshi. rcpresentinu

3. ln u challcnce tLr thc .iuderncnt b) one ol' the unollicial

rcspontlents in thc srir appcal. rhc .\pcr (_ourt declined to intcrf'ere in

thc inrpuunerl .lutl-sntent- horrer er. dcleting the obSCrvatiOnS tnadC At

leanred coLrnscl Sri \1ohtl. \ascerLrcklin. altpcars lor the pctitir)ncr

l. .l-he 
nrdscnt conttntpt pctiliolt allcucs rr rllul diso'ncdience ol thc

judgrncnt Lrnrle r t,flence dated I 1.01.2026 in \\'.,\.No.90 ol-2026



2

paragraph l5 thcreol r idc .jud-ernenr dated 20.03.2026 in SLp (C)

No.9494 ot'2026

4. W.A.No.90 of 2026 was alloi.ved setting aside the order passed by

the learned Single Jud,ec and G.O.l{t.No.65. dated 07.09.2025. issued by

the Statc Covcrnmenr rernovin-e the appellant. who is the petitioner

hcrein. fiorr the post o1'Additional Khazi. However. it was rnade clear

that thc said .judgnrent shall not prccludc thc State Covernrrent tiom

initiating anv ficsh action aa.ainst thc appellant in accordance with lar.v

based on specific allegations and to br: conducted in strict cornpliance ol

thc principles ol.natural -1ustrcc. rnclu<iing a fair cnrluiry and reasonablc

opportunity o1' dcf'ence.

5. 'fherealter. 
the Govemrncnt has issuecl a Merno d,ated 23.01.2026

puttins thc pctitioncr unclcr suspcrrsion pcn<.ling disciplinarl cncluirl as

an interirn adlninistrative lreasurc r.vhire asking hiln to show cause as to

'"vhy he should not be placed undcr suspension pending discipiinary

encluirr fbr the allcgations rncntionecl at paragraph 3 thcrein. The

pctitioner has llled his replr.



6. I-carnctl eounscl lirr thc pctitiorrer subrtrits that thc petitioner is

not bcing tllorrcd to pcrlbrnr urarriages in the capacitl of'Additional

Khazr in te cth ot'thc ludurnent undcr ttl'f'encc

7. llolelir. taking note thc tacts ancl circutnstances above. thc

inrport ol tire judgrncrrt dated 11.02.1026 and thc subseqttent Mcnro

dated 2.1.0-l.l(lb. rir'clo not tlnLl an\ citsc olu'il1ul disobcdiencc ot'the

jutiement trn tlLe part ol'thc crtttccrtrccl re spondcnts

8. Ihcrctbr.c. thc cortlctttpt pctition is clisrnrsscd

SD/. A.V.S. PRASAD
DEPUTY REGISTRAR

'1 . One CC to Sri Mohd
2. fwo CD Copies

//TRUE COPY//

Naseruddin, Advocate [OpUC]
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HIGH COURT

DATED: 3110712026

ORDER

CC.No.3502 ot 2026 !t:)
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DISMISSING THE CONTEMPT CASE
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